129 Written Answers

MANUFACTURE OF PRINTING MACHINERY
By HMT witHouT ForeicN COLLABO-
RATION

469. SHRI NIREN GHOSH:
SHR] MONORANJAN ROY:
SHRI M. R. VENKATARA.-

MAN

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that the
Hindustan Machine Tools Ltd., has
submitted a scheme for manufactur-
ing the various items of printing
machinery  without seeking ‘any
foreign collaboration;

(b) if so, whether Government
have considered the scheme; and

(c) if not, the reasons therefor and
when the decision is likely to be
taken in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
FAKHRUDDIN ALI AHMED): (a)
to (¢). A scheme for the manufacture
of a wide range of Printing Machi-
nery Including Automatic Letter
Presses, Offset Presses and Paper
Cutling Machines in technical colla-
boration with Messrs. Societa Nibiolo
of Italy has been submitted by Hindu-
stan Machine Tools Limited, Banga-
lore to the Government. This scheme
is presently under consideration.

APPOINTMENT OF ADIVASIS IN HEeavy
ENGINEERING CORPORATION, RANCHI

470. SHRI MONORANJAN ROY:
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
state:

(a) whether Government had given
any assurance to the evicted Adivasis
that they would be absorbed in Heavy
Engineering Corporation, Ranchi;

(b) the total number of Adivasis
appointed to permanent posts muster
rolls ete;
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(c) the total number of applications
of the evicted Adivasig which are still
pending; and

(d) the steps Government propose
to take to absorb all the evicted Adi-
vasis against permanent posts?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):

(a) No such assurance has been
given. Heavy Engineering Corpora-
tion do, however, endeavour to pro-
vide employment to one or two per-
sons from each of the displaced fami-
lies, whether Adivasi or otherwise.

(b) So far, 1213 persons from dis-
placed familie; have been appointed
in Heavy Engineering Corporation on
a regular basis and 1480 on muster
roll basis; out of these, 710 regular
employees and 1070 muster roll
workers are Adivasis.

(¢) The Company doeg not invite
applications for filling these posts. It
maintains a register of families and
issues offers of appointments affer
selecting persons from this register.

(d) More displaced persons will be
appointed as and when
vacancies arise. As regards perma-
nent absorption of muster roll work-
ers, the Company’s policy is that un-
skilled employees on muster roll
should be appointed on regular basis
after completion of one year’s service.
and skilled workers on muster roll
should be appointed on regular basis.
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+{SONAI CROSSING STATION ON
MATHURA-HATHRAS METRE-GAUGE LINE

471. SHRI SURAJ PRASAD: Will
the Minister of RAILWAYS bc pleas-
ed to state:

(a) whether it is g fact thut the
farmers whose land has been acquired
for the construction of Sonai crossing
station on Mathura-Hathras metre-
gauge line, have not been given joint
or separate notices;

(b) if so, what are the reason; there-
for;

(c) whether Government intend to
exchange views with the farmersg in
regard to payment of compensation
and if not, what are the reasons there-
for; and

(d) the time by when ang the
amount of compensation Governmeant
propose to give to each of these
farmers?]
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+ITHE MINISTER OF RAILWAYS
(SHRI GULZARILAL NANDA): (a)
to (d) According to the Land Acquisi-
tion Act, it is the responsibiliity of the
State Government concerned tu issue
necessary notices regarding acquisilion
of land, make payment to the land
ownerg and hand over possession of
the land to the Railway. The Rail-
ways deposit the money with the State
Revenue Authorities as advised by
them, In thig case, no such advice has
been received by the North Eastern
Railway so far.]
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T[CONSTRUCTION OF SONAI CROSSING
STATION ON MATHURA-HATHRAS \[ETRE~
GAUGE LINE

472. SHRI SURAJ PRASAD: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) the amount of expenditure to
be incurred on the construction of the
Sonai crossing stativn on the Mathura~
Hathras metre gauge line, and the
time by when i{ is likely to be com-
pleted;

(b) whether the construciion of
crossing station includes the cunstruc-




